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CSNTRAL AQMINlSrRAriVE TRIBUNAL^IRIICimL mCH,
NEW DEIHI,

QtAfWoa4^2/<?a .

New Delhi: this the day of May,1996,

HDN«BIE MR.S.R.ADI($ , MEMBER<A).

HOII'BLE WIS.UKSHMI SWAMINATHAM, MQllB^O).

Constable Harender KumsaCg

Distt jMeerut, UP
at prese»i

Constable No^l2826/SD teg^>orarily attached
with 3rd Bn.C^P New Police Lines,Delhi ...Applic

By Advocates Shri V.P.Siiigh.

1* Commissioner of Police Delhi.,
Delhi Police Headquartesps,
MSO Building, UP Estate,
New Delhi,

2, Deputy Commissioner of Police,
3rd Bn DAP,New Police Lines,
gijgsway Cap,

3f Enquiry Officer(Inspector Sh.^Beer Singh)
3rd Bn DAP New Police Lines,
Kingsway C amp ,ne Ihi .,. .Re spondentsjt

By Advocnte: Shri Raj^ndra P«dita.

HgN'Big MR,SJ^.AD15B. (A,) 1

We have heard applicant's counsel Shri

V.P.5ingh aid respondents' counse 1 Shri R.iPaeidlita,

Jiespondenrts* counsel had relied upon a CAT

IVincipal Bench judgment in Tar a Chaid Vs.*

Commissioner of Police and had been called upon

to file a copy of the same on the date of

hearing itself but he has not done so till date/

Accordingly afi are proceeding to record judgment,

2, A poerusal of the summary of allegations

in the departra^tal proceeding and the contents
of the charge sheet in the criminal case clearly
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shows that the two are grounded on the sane set

of facts,In the interest of justice, this is

a fit Case w^ere the applicant should not be

conpelled to disclose his defence in the

departnental Woceeding lest it prejudice hin

in the crininal casef

3# Under the c ire urn stance, we dispose of

this OA by nodifyiag the inter in order dated

1638.195 to the extent that while the examinatian

of the PWs nay proceed in the departnentel

proceeding, ihe^hould not be corapelled to cross-

examine then or to enter into his defence till the

disposal of the crininal case against hin. After

the disposal of the criminal case, and in the

background of the decision therein^the respondents

nay proceed further in the departmental proceeding

in accordance with law.i

4,* This OA is disposed of in terras of

para 3 dbove^ No costs^

( lAKSHMI SWAMINATHAN) ( S.R,AD1^ 4
msmbbr (j) memb^Ca).
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